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No. 20-11LA of 2011/56.—The Punjab Passengers and Goods Taxation
(Haryana Amendment) Bill. 2011. is hereby published for general information
under proviso to Rule 128 of the Rules of Procedure and Conduct of Business in
the Haryana Legislative Assembly : - -

Bill No. 20—HLA of 2011

THE PUNJAB PASSENGERS AND GOODS TAXATION
(HARYANA AMENDMENT) BILL, 2011

A

BILL

further to amend the Punjab Passengers and Goods Taxation Act, 1952,
in its application to the State of Haryana

Be it enacted by the Legislature of the State of Haryana in the Sixty-second
Year of the Republic of India as follows :-

1. This Act may be called the Punjab Passengers and Goods Taxation Short title.

(Haryana Amendment) Act, 2011.

2. In Sub -section (1) of Section 9 of the Punjab Passengers and Goods
Taxation Act, 1952. for the words "of five rupees" existing at the end, the words
"as prescribed" shall be substituted.

Price: Rs. 5.00 (2823)

Amendment of
section 9 of
Punjab Act 16 of
1952.
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STATEMENT OF OBJECTS AND REASONS

At present the fee for registration under section 9 ( I ) of The Punjab
Passengers and Goods Taxation Act, 1952 is five rupees which has not been revised
since 1971. It is the Departmental suggestion to revise the same to the reasonable
extent considering the difference in the price index of 1971 and that of 2011. The

present proposal is therefore necessary.

K1RAN CHOUDHRY,

Excise and Taxation Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the
Constitution of India, recommended to the Haryana Legislative Assembly the
introduction and consideration of the Bill.

Chandigarh :

The 23rd August, 2011

SUMIT KUMAR,

Secretary.
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FINANCIAL MEMORANDUM

As stated in the Statement of Objects and Reasons the purpose of the
proposed amendment, in addition to the Departmental suggestion to revise the
Registration Fee to a reasonable extent considering the difference in the price
index of 1971 and that of 2011, is to mobilize revenue for the State. It is likely to
result in a revenue gain to the State of around rupees three erore fifty lacs per
annum.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

In section 9 (1) of the proposed amendment of the Bill the fee of five rupees
shall be substituted by the words "as prescribed". This delegation of power to the
Executive is of normal character and no where overrides the normal scope of
delegation of legislative power. Hence, this memorandum of delegation of
legislative power is annexed as required under rule 126 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly.
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